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Heard the lsarmed counsel for the

parties. The learndd counsel foxr the responderis
submits tht sincs the dats nof recsiving the
applications appearing in tno Civil Services
{preliminary)€xsuinetlion 1993F has been extended
upto 2,3,1993 and the applications of the
applicants were received before chat date and
cormsegqusntly, the applications have alrdady been
eccepted by the U.P.SBC So in thet view o the
mtter, it i® been submitted that these applicatios
teve now become infructuous, These facts are alsc
admitied by the learned counsel for the
applicant, |

Consequently, considering the
submiscsion and in view of the facis Lhat the
applications of ths applicants haversince been
accepted by the U.P.5.C, as a result of the
extansicn of the dates For reecsiving ths
appligetions for apperdng im the Civii Servises

(Pranmlnary)Eun&natica,iﬁgaﬁ, thess applicatior
teve nou beacome infructucus and the result, %
therefore, is that they are dismissed as infrue
ctucus,
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